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CENTRAL ALDMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

~ Original Application No, 345 of 2003
Jabalpur, this the 7th day of October, 2004

“Hon'ble shri M.P. Singh, Vice Chaiman
. Hon'ble shri Madan»Mohang Judicial Member

Girdh

arilal Raikwar, S/o, Shri

Mtﬂcundllal@ Raikwar, aged about 52

years
Post

. R/o, Bhagat Singh Ward, 25,
Bina, District Sagar, MP. coe Applicant

(By Advocate - shri P.K. Kaurav on behalf of Smt. N.

1

Navyak)

Versaus

The Union of India, through the
Secretary, Departmat of Railways,
New Delhi,

The Divisional Railway Manager,
Bhopal Division, DRM Office, West
Central Railway,: Bhopal,

The Sr, Divisional Enginéér,'} West
tral Railways, Bhopal,
Central lways, pal —

~
e et e ot

The Divisional Engineer, Pvest Centra]_
Railways, Bhopal,

The General Manager, West Central
Reilway, Indira Market,
Jabalpur,MP, cee Respondents

(By Advocate - shri H,B, Sirivastava through Shrdi Ml.N.

Banerje e)

ORDETR (Oral)

! By MwPo Singh,-- vice thairmman =

By filing this Original Appliéation the applicant

has claimed the following main reliefs 3

2e

¥y) set asice the order oate@ Q&.QS 20 3 ’_\whlch
order i c"emot:gon O£:137.yea s ;i i T i

c) d:.::ec:t.;to the respondent to treat him as
SIM continuously without any any pray and the
period of @sence which is being treated as dies
none may also be quashed, #

-

The brief facts of the case are that the applicant

was working with the regpondents Rallways as SQ1, Wile

wwas working as such a charnge sheet was issued against



him for unauthorised absence Hfrom dtity,. The enquiry was
held against him and the disciplinaz:y authority vide orcer
dated 21st October, 2002 (Annexure P-G) has rémoved him
from service, The aiaplicant has filed an appeal challeng~
ing the order of the disciplinary authority. The
appellate authority vide its order dated gth Atlgﬁst,_? 2003

has modified the order of the disciplinary authority to

 extent by xeverting the applicant from the grade of Rs,

4500~7000/= to Rs, 4000-6000/- and kept him in the lowest
stage of pay i.e, at Rs, 400Q4 for a pei:iod of three
years with cunulative effect, The abplicant has

challenged this order by filing this OA,

. 3, Heard the learned counsel for the parties amd

perused the records,

4, During the ‘course of argunent the learned counsel
for the respondents stated that the spplicant has not
availed all departmental xemeéies i.€,. hé has not :EiJ.ed
the revision petition and before availing all the
sitatu‘bory remedy, the applic;ant has api)mached this
Tribwal, He further suomitteqd that the applicant be

th erefore, directed to first avyail all the departmental
remedies by t;vay of £iling revision petition before
coming to the Tribu.nal. In support .of. his argument h_,e
has drawn out attention to the judgment passed by ’d’ie
Principal Bench of this Tribunal on 22nd:&prily 2003 in
OA No. 2113/2002, The leamed counsel’for the applicant
agrees to fhe Suggeétion made by the learned counsel for

the respondents,

5., We therefore, without going into the merits of the

W ‘direct the applicant to file a revision petition to
o



the respondentsg, within two months from today. If he
complies with this, then the respondents are directed to
cbnsi dger and decidge the revision petition of the applicant
within three months from the date of receipt of such |
revision petition by passing a speaking,] detailed and
reasoned order, We, however, make it clear that the

respondents will not take the plea of limitation,

6o In view of the aforesaid terms the Original

Application is disposed of, No costs,

(Madan Mchan) (M.P, Singh)

Judici#l Member Vice haiman
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